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INTRODUCTiON 

i. the Chairman. Committee On the Welfare of Scheduled CasllCl 
aoo' Scheduled Tribes. baving been authorised by the Committee to 
submit the Repon on their behalf. present this Eighth Report <EiPtb 
Lok Sabhll) on Action Taken by Government on the recommenda-
tiolls ('oDtained in the Fifty-third Repon (Se\'entb Lot.. ~abha) on the 
Ministry of Energy (Department of Pettoleum)-Reservationa for, 
and employment of. Scheduled Castes and Scheduled Tribes in the 
Indian Oil Corporation Limited (Marketing Division " Refineries 
and Pipelines Division). 

2. The Draft Report was considered and. adopted by the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes at 
their sitting held on 29th November. 1985. 

3. The Report has been divided. into the following Chapters:-

I. Report. 

n. Recommendations/Observations which have been accepted 
by the Government. 

III. Rcoomtnendations/Observations which the Committee do 
not ~ to pursue in view rA Government's replies.· 

IV. Recommendations/Observations in respect of which replies 
of Government have not been accepted by the Committee 
and .which require reiteration. 

4. An analysis of the action taken by Govertuncnt on the recom-
mcmdations coo.tained in the Fifty-third Report (Seventh Lok Sabha) 
of the Committee is given in Appendix. It would be o~rvcct them-
from that out of 30 recommendations made in the Report, 18 recom-
mendations i.e. 60.00 per cent have been accepted by the Govern-
ment; the Committee do not desire to pursue 7 recommen~tions I.e.' 
23.33 per cent of their recommendations in view of Government'1J 
replies. S recommendations I.e. 16.67 per cent, in respect of which 
replies of Govcmment have not beeb accepted by the Committee. and 
have been reiterated. 

NEw DELHI,' 
necembtr 0, 1985 

A,TohayallQ 20, 1907· (S) 

KRISHAN DATI' SULTANPURI 
ChDirmtlll, 

Committee Oft Ih~ Wellore 01 
Scheduled Co.sles and Scheduled Trl~l. 



CHAPTbR 1 

RFPORT 

This Report of the Committee deals' with the ~tion taken by 
Government on the recommendatioos oontained in the S3rd Report 
(Seventh Lok Sabha) on the Ministry of Energy (Department of 
Petroleum )-Restrnttions for and employment of, SchwuJeo Caste8 
and Scheduled Tribes in the Indian Oil Corporation Ltd. (Marketing 
Divilian " Refineries and Pipelinos Division). 

1.2 In para 1.56 of the 'Report, the Committee bad noted that 
at present there was no member belonging to Scheduled Caate/ 
Scbcdukd Tribe on the Board of DirectOls ot Indian Oil Corporation. , 
Limited ad the Indian Oll CorporatioA bad JlOt .. far appointed • 
Boo-offiCial person belonging to Scheduled Caste/ScJheduied Tribe on 
a part-time basis, on the Board of Directors. The Committee had 
also been informed durihg the course of evidence by the 
Secl'etarl'c Department of Petroleum that accordi,g to his personal 
view and as Secretary of the Department. there was no need of having 
8 part-time Scheduled Caste/Scheduled Tribe Director on the Board 
of Directors. 

The COmmittee did not ",hare the views of the Government abOut 
the non-inclusion of Scheduled Cllste/Scheduled' Tribe person on the 
Board of Direct011i. The Committee had recom~nded that one of 
the Directon; on the Board of Dir~ctor" of Indian Oil Corporation 
should invariably belong to Scheduled Caste/Scheduled Tribe with a 
view to safeguard the interesbi of Scheduled Castes and Scheduled 
Tribes and create a sen.4Ie of involvement and participation. The 
Committee also dewrt'd!tbat a mandatory provlalon in tbJs repnI 
should he rtlade in the Articles of Association of the Indian OJ) Cor .. 
poration Limited so that one Scheduled Caste/Scheduled Tribe 
DirectOr either official or non-offlcj.al wa" alway" there on the Board'. 

1.3 In their Tt"olv cfated 31-8-1984. the Ministry of Energy 
(Department of Petroleum "NaturaJ Gas) hav.~ stated, that each 
Public sector Undertu1cblg ,,'U reqtdrttl to DOIIlblaie a IeDlOr om,*, 
85 Liaison Officer to ensure compliance c'A instruction.'1 and direction~ 
issued hy tbe Government for the employment and economic develop-
ment of Scheduled Ca'lte and Scheduled Tribe candid~, TDAtnJc-
tion!! hid' al!1O been oonveyc'd to the Undertakin~ that training Clf'-
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portuUllies shoukl be provided to ~cheduled Caste/Scheduled Tribe 
officers so that they may be groom~d for appointment to posts at 
higher levels. 

It was the general policy of the qovernment to fill up Board 
level posts in public enterprises by promotion from within the enter-

,prise. If internal candidates were not available then preference was 
aivcn to candidates working in other enterprises, failing whi&h selec-

'~tion was made from other sources like Government and Private 
Sector. It was necessary that top posts in public enterprises were 

,manned' by officers of proven merit and re<:ord of service. 

The Government had noted the recommendation of the Com-
mittee for appointing/nominating Scheduled Caste/Scheduled Tribe 
officers to the Board of Director!> and would endeavour to do so pro-
vided suitable Scheduled Caste/Scheduled' Tribe officers were avail-
al:!le (rom within the ent~rprise or from some other enterprise or 
"other sourCeS: ' In the 'Cftcomstanoes, the Government did not COD-
sider it necessarY to issue instructions to each Public Sector Under-
taking to appoint or nominate a Director belonging' to Scheduled 
Caste/Scheduled Tribe on its Board of Directors or to advise modi-
fication of their Artic1es of Association so as to make it .obligatory 
't~r thlem to include a Director who belonged to Scheduled ('n~te! 
Scheduled 'l'ribe. 

1.4 The Committee arc not satisMd with the reply of . Govern-
ment. The (:ommlttec 'would . like to reiterate their earlier recom 
mrndation tbat . om: of. tile Direcfonl on the Board of Directors . of 
Indian Oil CO'lorafion ~ho1l1" invariably be1oD~ to SchednJed 
cast~ Scheduled 'tribe "itls n view to safeguard the interests of Selle-
dUkd Castes and S,·" .. d,,1,.,1 'fl ibes and creat a sease of involvement 
andpartlclpation. The Committee further desire that a mandatorv 
provkion in this regard should be made in the Articles of Assod&twil 
.of the Indiaa ~I Corporation Ud •. So ttiaIt one Scbedluled Caste/SdledQled 
Tnbr· DIrector either OfII'Ciai or........ot'fldnt Is always the~ 011 the 
Board. 

1.5 In para ~.42 of the RepOrt." Committee Mc.t noted that 
copies of employment n\ltifkations regarding diftlct recruitment were 
being circulated by Indian. Oil Corporation to n;cognised Scheduled 
Cac;te/Scheduled Tribe associations as per the Presidential Directive in 
~is.J\."gatd. Th.e Committee de5ired that copim of employment ~ 
fications should also be sent to Members of Parliamentary Committee 
on the Welfare of Scheduled Calltes and Scheduled Tribes and also to 
the local Scheduled Caste/Schedl,lled Tribe!! MPslMLAs. of the rc;gion 
strc.\ wh~re the fe\'mitment Wit, being held. 
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1.6. In their reply dated 27-+1985, the Ministry of f.nerBY (Depart-
ment of Petroleum &. Natura! Gas) have stated that after examining the 
matter carefully Government is Of the vi.cw that the existina publicity 
nct-work for notifying/advertising vacancies reserved for caadidates 
belonging to Scheduled Caste and Schcduled Tribe is quit adequate 
ano'i!1Clusioo of MPs and ML.As lo this net w(wk is likely to create 
administntive djfficulties besides embarrft!>"ment and (.amplications. 

I .7. The Committee are not satisfied with the reply of Govern-
ment. The Committee fail to understand hOW sending of copies of 
employment notifications to members of Scheduled Caste/Tribe Com-
mjttee and local MPs!MLAs would create aUmtnistrtttive difiicultil)S, 
embarrassment and ~mp1ications etc. The Committee are of tbe· 
firm opinion that this practice would rather be helpful in pUblicising 
the posts reserved for Scheduled Castes/Scheduled Tribes to the re-
motest cornors of towns and villages and getting a sizeable Dumber. 
of~eduled Caste/Scheduled Tribe candidates for all categories of 
POSts in Indian Oil Corporation. . As such. the Coouni,t\ce desiro 
that copies of employment notifications s.hould also be serit to Mem-
bers of Parliamentary. Committee on ~ Welfare of. Sche4,Uled C~st~ 
and Scfteduled Tribes ahd also to the local Scheduled Clite/Scheduled 
Tribe MPs!MLAs of the regioll'area where the recnutment is being 
h~]d . 

. 1.8. IJ;l para ~.94 of· the Report the Committee had slressedtliat 
as far 8$ possible no. rpserved vacancy should be dereserved indi .. 
criminately. The Committee ,pointed out that as there was no carry 
forwMd in the cn-.e of vacancies filled by selection in· the lowest 
rung of Group 'A', the concerned authorities should try to fill all the 
reserved vacancies in Group 'A' by Scheduled Caste and Scheduled 
Tribe· candidates. 

The Committee had, therefore, suggest that all possible efforts 
should be made by tbe Indian Oil. Corporation CR&P Drvision)· to 
locate suitable Scheduled/Scheduled Tribe candidates so that the 
desirability of resorting to clcreservation was obviated. 

1.9. In ttis t'Cply dated 31-8-84. the Ministry of Energy (Depart-
ment of Petroleum & Natural G",) have stated that the dereservation in 
promotion by selection in the lowest rung of Group 'A' posts was done 
only when e~ble Scheduled Caste and Scheduled Tribe employees." 
w~e not available for promotion. 
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1.10. The Committee are not satisfied with the reply Of Govern-
nlcnt. l'hl! Commhtce rc:hl·ratc tbeir earBer recommendation that all 
~ih'e etforts should be made by Indian 011 Corponitioll (R " P Divi-
sion to locate ~uilablc Scheduled. CastelScbedu1ecl Tribe candidates SO 
that I be deslrabWty of resorting to dertsenation is obviated. 

I. J 1 In para 4.36 of the Report the Committee had noted that thert" 
was it ~chemc both in Murkelin~ Divisinn and R&P Division of 
Indiall Oil C'orporutum for recruitment of ('r:.lduate Engineer Trainees 
and 15 per cent and 7~ per cent vacancies were reSt;rved for Scheduled 
C'asteiScheduled Trite candidate~ respectivelv. Certain relaxations were 
aiM) giv~n to Schedl!lt:d Caste:Schcduled Tri~ candidates at the time of 
recruitment. During the one year's training period a stipend of Its. 
12.50 p.m. besides hlou.o;e rent allowance was raid to Graduate Engineor 
Trainees. The Committee hatt found that a large number of Scheduled 
CI,teiScheduled TriN- candidates. who were selected for appointment 
a'§ Graduate Engineer Trainees both in the Marketing Division and 
Refineries and Pipelines Division did not actually join. In other words, 
the fl!i!;erved quota could net be filled to the, maximum extent possible. 

The Committee had recommended that Indian Oil Corporation 
should examine thiis probte'l1l in tfeptb as to why Scheduled Castel 
Scheduled Tribe candidates who were selected as Graduate Engineer 
Trainees did not join the organisation. The Committee fcIt that this 
was so because the Scht'duled CastelScheduled Tribe candidates were 
not sure that they would be finally selectoo after the completion ()f 
training for 12 months. n.e Commitb:le had recommended that the 
Schedu'lcd Caste/Scheduled Tribe candidates. who were selected as 
Graduate Engineer Trainee". should he aS~lIT·c.ri that they would he 
finally ab!:orbed in the or~<lnisation. 

1.12 In their reph dated 31-R-19R4. the Ministry of Energy (Dept 
arment of Ntroleum & Nahual G~,,) have "tated that all officer traine<;~ 
in the Marketing Division and Graduate Fngineer Trainees in the 
Refineries & Pipelines Division were absorbed on successful comple-
tion of their training. This fact was notified c1ea-rly in the advertise-
ment issued and the offer of appointment sent to the selected candidates. 

1.13 The ('ommittre do nol accept the replv of Government. The 
Committe" would lik" tel know wht'ther the problem as to why Schfllul-
eel Caste'S,'hcdlll(>(l Trihe ('ltntlidates selected a~ Gradllate EnsPMel" 
Traint>es did not join the OI'J!ani4llltion. was ever examined by Indi9n 
on ('orporation. If so. bv whom. The Committee mar be apDriwd 
~lf till' ()Ilfl'o",e fherl·o~. The Cnmmittl"t' would aM like to reiterate 
their ft.-commendation that the Scheduled ("a.;te l!ikhedoW T~ can-
didatt's, who are selected ali Graduate F.n~ Trai~. should be 



5 

MIBred of their flaal absorption Ja tile ."... .. tion alter . compIetioa 
Of their tniIdJt&. 

1.14 In para 4.56 of the Report the Committee bad noted that 
Indian Oil Corporation (Marketing Division aDd Refineries and Pipe· 
lines Division) were givin, loans to their employees for construction 
of houses and even 'for extension of the existing houses. Loans were 
given upto a maximum of Rs. 1,25,000 and the rate of interest charged 
was only 51''+. From tho!' ligures furnished "y the Marketing Division 
of Indian Oil Corporation regarding house building loans giv.:n in 
1980, 1981 and 1982, it was noticed that hardly 5 per cent of the 
10Sl\<> hud been disbursed to Scheduled Castes and about I. J 3 per 
cent among Scheduled Tribes. 

The C(lmmittt.e had n~co01mt~nded that more liberal policy should 
• adopted' ill favour cf Scheduled Cute ud ScJJeduJed Tribe cmpl~ 
yees in the grant C1f House Building Loans so that their percentage! 
s.hare in the total House Building Loans was increased. 

1.15 In their reply dated 31·8.1984. tho M1nlstry of. Energy (0&-
partment of Petroleum & Natural Ga~) have stated that in Indian Oil 
Corporation. House Building Loan was granted to 1111 the employees. 
including Scheduled CastielScheduled Tribe, on very liberal terms in 
respect of rate of interest Ilnd length of service for eligibility etc. A 
large numbet' of employees, including Scheduled Cate and Scheduled 
Tribe employees. had avai'led of this facility. 

It wu felt that in the matter of house building advance, it wu not 
desirabJe to evolve a separate policy for Scheduled Caste and Schedul-
ed Tribe employees. Such matters of common interest should conti-
nue to be governed by common rules. 

1.16 The Commilk.'l' lift! Ilot satiI&ed with the :reply of Govern-
meat .. d reifera1r thrir earlier 1'rCf:tIllRll!lldalMn thPit more llben1 poJry 
should be adopted in f •• our of Sc:hecillied. eMle/Scheduled Tribe em-
ployet's In the J!rant of House Bunding l..oan .. !iO that their percentag'e 
shart in lite total House Building Loan" is inerea~. 



CHAPTER D 

RECOMMENDATIONS/OBSERV ATIONS WHICH HAVE BEEN-
ACCEPTED BY GOVERNMENT 

Recommendation No.1 (para 1.21) 

The Committee are happy to note that one post of Section Officer 
and one post of Lower Division Clerk has since been created in the 
Dcpartm-.!nt of Petroleum and action is li fOOL to fill lip these posts to 
enable the Scheduled Caste/Scheduled Tribe Cell to handle the work 
relating to the affairs of Scheduled Castes and Scheduled Tribes. The 
composition of Scheduled Caste/Scheduled Tribe Cell would now be 
one Section Officer, one Assistanf arid 'one Lower Division Clerk.' The· 
Committee desire that early steps should be taken by the Ministry w 
fill up these posts so that an exclusive cen starts, functioning in the 
Ministry in right earnest to monitor the impleme_Dta~iqn of reservation 
orders in the services' CIf Public Undertakings under the control of the 
Ministry. ' 

Reply' of GOvernment 

The Scheduled Castes and Scheduled fribes Section has beer. 
staffed and is functioning. 

[Ministry of Energy' (Department of Petroleum) DiM. NQ. J. 
, - '13012/2/84-SCT dated August 31, 1984]. 

Recommendation No. 1 (para 1.12) 

The Committee recommend that this Cell should be exclusively 
for the welfare of Scheduled Castes and Scheduled Tribes. 

Reply of Government 

The SCT Section' is. exclusively for work relating to the welfare 
of Scheduled Castes and Scheduled Tribes. 

(Ministry of Energy (Department of Petroleum) O.M. No. J-
13012/2/84-SCT dated August 31, 1984j. 

Reco~daUoa No. 3 (Para 1.13) 

The Committee recommend that the different returns received from 
various Divisions of Indian Oil Corporation and other Public Sector 

6 
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undertakings relating to progress in .filling up of reserved vacancies 
.both in direct rctruitment and promoti()n should be checked and criti-
-cally examined with a view to suggest remedial measures to wipe out 
the shortfalls in the intake of Scheduled Castes and Scheduled Tribes. 

Reply of GovCnUaent 
The recommendation Jllade by tlte Committee Was been aO(.."epu.'d. 

The Quarterly Reports and Annual Report.. received from Public 
Sector Undertakings including Indian Oil Corporation are being exa-
mined and remedial measures are being taken wherever neoessary to 
wipe out the short-fall in the intake of Scheduled ('a~t~ and Scheduled 
Tribes. 

(Ministryof Energy (Department of Petroleum) O.M. No. J-
13012/2/R4-SCT dated August 3 t. 19841-

Reconuneadadoa No. 5 (Para No. 1.18) 

The Committee note that Department of Personnel and Adminis-
'trative Relonns issue orders. regarding reservation of po5ts for SOl and 
S1's in services as far as Government Departments are concerned. 
These orders do Dot become applicable to the Public Sector Undertak-
ings straightaway. On the other hand. Bureau of Public Enterpri!lc!I 
issue orders on similar Jines for making them applicable of Public 
Entc-rprises like JOC etc. On receipt Of these orders from Bureau of 
Public Enterprises. necessary instructions are issued by the conceme,d 
Ministry/Department to the Public Enterpris~' under its admini.tra-
tive control for immediate compliance. 

The Committee have also been infonned during evidence that 
earlier the orders have not been implemented in IOC from the date of 
issue by Department of Personnel and Admini'ltrative RefC:'lflm; or from 
the date of issue by Bureau <1f Public Enterprif;Cs. These orders. in 
fact, oove been implemented in loe from the date on which the 
Ministry issued orders to the IOC. The Secretary. Department of 
Petroleum while admitting that there has been delay in implementinr 
the reservation orders in IOC has assured the Committee that in future 
instru~tions received from Bureau of Public Enterprise!\ would be senf 
to JOC for compliance on the same date on which these are received 
in Ministry. 

The Committee recommend that the orders/in.~tnlctions iHued by 
the Department of Personnel relating to re8«Vation in services should 
be adopted by Bureau of Public Enterprites simultaneously and orden 
in thls regard with necessary changes should be issued by BPE for 
making them aflptica~ to Public Enterpri~ from the date d i'l.we 
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by Department of Personnel and Administrative Reforms. The Com-
mittee further recommend that the orders should be· cODlDlunicateil to 
the Public Enterprises by the Ministry concerned simultaneously on 
the date of receipt from BPE for compliance. 

Reply of Govemaaeut 

The recommendation of the Committee has been noted. In terms 
of para 20 of the revised Presidential Directives, the public aeotor 
enterprises are required to follow the instructions on the subject 
issued by the DepW"tmenl of Personnel mUlati.r-mutandi,s without 
waiting for separate instructions from the Bureau C1i Public Enterprises. 
These instructions have been reiterated "for strict compliance. A copy 
of the instructions is enclosed. 

As and when the orders and instructions relating to reservation in 
the services are received from DPAR in the Ministry, it would be 
communicated to the Public Sector Undertakings concerned imme-
diately without waiting for reiteration of these orders by Bureau or 
Public Enterprises. 

To. 

[Minjst~y of Petroleum O.M. No .. 1/1101212/84-S('T dated the 
20th April, 19851-

No. J11301214184-SCT 
GOVERNMFNT OF INDIA 

MJNISTRY OF PE'J1ROI .. EUM 
!l)hastri Bhavan. New Delhi. 

The 8th April 198~ 

The Chief Executives 
of all Public Sector 
l1ndertakin~s. 

SlJlUECT: lml,lrmentalion of the ordt'r.~/;tlst",ct;om is.flled by Deptt. 
of Per!'rmnel and TraininR reR(frdin~ reSt/'\'Qt;cn rules for 
SC/ST ill sm'iCf'.f. 

Sir, 

I am directed to invite your attention to Para No. ·20 of the Presi-
delltial Directives regarding reservation for SCs and STs in the !ter-
vi{'cS for Public Sector Undertakings. According to these directfve'i 
rublic Sector Undertakings should (o"ow the instruction!; on ~er
vallono; as issued hy D.P.A.R. mUlllt;l· 1II111'lfId;.~ without waiting fOf' 
s~arate instnlctions from the- R.P.F. 



• 
]n view of the forgoing it is clarified that all the orders/instructions 

regarding reservation for SC/ST persons in the services will be ap-
plicable from the date of issue of such ordersjinstructions by Depart-
ment of Personnel and Training. 

This may be noted for guidance and may be brought to the notice 
Of all concerned. 

yl)ur~ la:thlldl)' 
SJl-. 

P. C. Pnrl\kh. 
(Djrectf',f) 

Reconuoendation No. It (Para 1.19) 

The Committee find that out of 4 employees who are on deputa-
tion the Marketing Division of lOCo none belongs to Scbeduled Castel 
Scheduled Tribe community, whereas in R&P Division of IOC. out 
of ]'8 employees on deputation, only one belongs to Scheduled Caste' 
community. 

The n>lUlllilt.:.', th(.'rcfor~. recommend Ihul while' selecting persons 
for posts to be filk'd by deputation in JOC (Marketing Dfvj"ion and 
Refineries & Pipelinl!s Division) every effort should be made thaI a fair 
proportion Of such posts are fftled by persons belonging to Scheduled 
t"a!'lte!lfSC'heduled Tribes. 

Reply of Govel"lllDeDt 

Filling up of posts on deputation is made by Indian Oil Corpora-
tion out of the names sponsored by the lending Organisations and the 
above recommendation of the Committee would be kept in view 
while considering the appointments on deputation. 

Suitable instruction!! in thi, regard h'lvc been l'i!!lIl'd b.y the JnJiLin 
Oil Corporation ville Para J of roc NI). D p: 5 i 1 date.d :~-8·1984 
followed by letter No. DP I5 11 dated 25-8-84-Appendix I & n refer. 

[Ministry of Energy (Dcpa'tment of Petroleum) O.M. 
No. J -1 ;\0 J 212 i R4-SCT dated A u/!uo;t ~ I. 1 QSo1l 

Recoauneadatlon No. 7 (II.... 1.%5) 
The Committee note that General Manager (Personnel) has been 

appointed as Liai'ion Officer of the Marketing Divi'iion of Indian Oil 
Corporation at the Headquarters at Bombay' and Deputy General 
Managers (Sales) have been appointed as Liaison Officers for Nor-
tbern: Eastern, Western and Southern Regions with hcadquarte,... at 
Delhi. Calcutta, Bombay and Madra~ respectively to look after the 
work relating. to Scheduled Caste and Scheduled Tribe employee!l 
and for tnsunng proper implementation of the relOcrvation ('rder!il. 
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The Committee further note that Liaison Officers have also been 
appointed in various Oil Refineries and al~o at the Headquarters for 
Refineries & Pipelines Division. 

The Committee need hardly stress that mere appointment of 
Liaison Officers at the Headquarters of Marketing and R&P Divisions 
of Indian Oil Corporation and at various other units is not enough. 
What is needed is the concerted action on the part of each Liaison 
Officer to e~sure due compliance by the appointing authorities with 
the orders and instructions pertaining to the reservation of vacancies 
in' favour of Scheduled Castes and Schcduled Tribes and other 
rcluxationiconcessiGns admisr.iblr. to them. It shou1d also be ensured 
that the staff posted in the cells at variou.~ units is weli conversant \\;th 
the orders/instructions relating to reservations and belong to Schedut-
·ed Castes and Scheduled Tribes, as far all possiMe. 

Reply 01. Govel'lllMllt 
Personnel posted in SC/ST Cells at all the establishments of the 

Marketing Division and Refineries & Pjpeline~ DivisiOn are well con-
versant with' the' instructions on the subject. 

As ralards posting of statY belOilging to SC and ST communities 
in these (Jells, the "ecommendation of the Committee has been noted 
for compliance as far as possible. 

Suitable instructions in this regard have been issued by the Indian 
Oil Co-poration vide Para 2 of 10M No. DP/5/1 dated ~-R-R4 

fo'llowed by letter No. DP /5 /1 dated 2~-8-84-Appendices I & n 
refer. 

{Ministry of Energy (Department of Pctrole~lIn O.M. 
No. J-13012/2/84-SCT dated All~u~t 31. 19R41. 

Recommendation No.1" (Para 3.44) 

The Committee note that Marketing Divi~ion of Indian Oil 
Corporation has been making excess recr-uitment of Scheduled Caste 
candidates which was adjusted in subsequent years by a 'negative 
carry forward'. The Committee have also been informed that the 
Indian Oil Corporation have been holding special ~e1ections exclu-
~ivcly for the recruitment of Scheduled Cac;tes and Scheduled Tribes 
and appointing Scheduled Castes and Schedulec1 Tribes against the 
vacancies reserved for them, Since SchedUled Tribe candidates were 
not available they have been appointin~ Scheduled Caste candidate~ 
against the vacancies re..c;ervoo for Schedu1ed Tribes. As Indian Oit 
·Corporation are not sure whether Scheduled Tribe candidates wU1 
at all be available where excess candidates were available (after fining 
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:the reserved vacancies for Scheduled cUtes) they bavebecn app0-
inting Scheduled Caste candidates in excess with the intention of 
~ldjusting them in future. 

During: evidence, the Secretary, Department of Petroleum had 
.admitted that 'negative cm;r:'-' fOrWard' was not the correct pl'ocedure 
tmless Indian Oil Corporation can show any orde'1'!l to the contrary. 

The COll1lnittee need hardty stress thaI exchange of vacancies 
between Scheduled Castes and Schedu1ed Tribes is penniaible only 
in the lhird year to which the reserved vacancy hll$ been camed for-
ward. Any departure f.rom the prescribed procedure even with the 
hcst of intentions is not desirable. The Committee recommend that 
TOC should follow the prescribed procedure and in case of doubt. 
the matter should be taken up with the Department IYf Pt'rsonncl 
<lnd Administrative Reforms for their advice. 

RK'OhUl1endation No. II (Para 3.45) 

The Committee desire that Government directives with regard to 
the can-y-f<rWanl <Yf unfilled reserved vacancies should be strictly 
followed. In the Committee's opinion it is not pennissibte to rc..~rt 
to 'negative carry forward' in order to adjust the exces" reoruitmenl 
madl' in previou<; years. 

Reply of GoVenunenl 

The rl!Commenuation of the Committee has been accepted. 
'Negative carry forward' will not be done in future. Accordingly, 
im,tntctions have already been issued by the Indinn 011 Corporation 
for implementation of these instructions. (Pam 3 of TOM No. DPI 
5/) dated 3-8-84 followed hy letter No. DP 15.' I dated 25-R-R4-
Appendices J & II refers). 

[Ministry of Energy (Department of Petroleum O.M. 
No. 1-130) 2/2/84-SCT dated August 31. 19R41. 

Recommendation No. 12 (Para 3.50) 

The Committee note that several conces~ion<;/reJaxation!t arc given 
to Scheduled Castes and Scheduled Tri~s at the time of making: 
recruitment to different categories of postc; in the Indian 0i1 Corpo-
ration (Marketing Division and Refineries 8£ Pipelines Division). 

The Committee find that a reasonable relaxation in experience. 
~" cotnp-Md to general candidates i.. al1v.\·ed to Scheduled Ca«e~1 
Scheduled Tribe.c; candidate's. The Cmlmillee fecI that reascmable 
n.:laxation is a vague expression and thili is liable to be interpreted 
differently by each Selection Board. The Committee !>uggest that , , 
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relaxation 41 experien~ should be·, 8pec~ in precise terms In order 
to ensuicthat all Selection Boards allow the same relaxatiOD in 
experience for various categories of posts. 

Reply o!- Govennnat •• ' •• 1 

Tho recommendation 0( the Committee bas been accepted. 
Accordingly, instructions have already been issued l>y the Indian Oil 
Corporation for implementatiOn of these instructions. (para 4 of 
10M No. DP/5/1 dated 3-8-84, followed by Letter No. DP/S/l 
dated 2S-8-84-Appendices I &. n refer). 

'[Mfnistry of Energy (Department of Petro~) O.M.· No. J-
13012/2/84-SCT dated August 31, 1984J. 

Recommendation No. 13 (para 3.51) 
The Committee recommend that wheore· the requisite number of 

Scheduled Caste/Scheduled Tribe candidates are not available to fill 
the reserved vacancies, the recruiting authorities in the IOC should 
select for appointment the best among the Scheduled Castes and 
Scheduled Tribes, who fulfil the minimum educational qualifications 
and in-service' training should be given to them to bring them upto 
the required· standard. ' 

Reply of Government 

The above recommendation of the Committee has been accepted 
and those candidates fulfilling minimum levels of qualification and 
suitability will be selected. . ..---.~~ 

In the Refineries &. Pipelines Division, a Scheme has been intro-
duced to recruit Stene-Trainees from SC and ST community. After 
giving them institutional training and on successful completiOn of ft~ 
they are absorbed as Stenographers. 

[Ministry of Energy (Department of Petroleum) O.M. No. J-
13012/2/84.SCT dated August 31. 1984" 

ReeollUllelldatiOll No. 17 (Para 3.77) 

The Committee need hardly stress the necessity of including a 
Sched~ Caste or a Scheduled Tribe Officer in the various Recruit-
ment/Solection Boards and Departmental P1'OI1lotion Committeos 
constituted by the IOC (Marketing Division and Refineries & Pipelines 
Division) as per Government directive. In case a Scheduled Caste 
or Scheduled Tribe Officer of the appropriate .tatus is Dot avaDablc 
in the Indian Oil Corporation, a Scheduled Caste or Scheduled Tribe 
Officer from some other Public Sector Undertaking or the M"mfstry of 
Energy (Deptt. of Petroleum) should invariably be associated with 
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;;t; Recruitment/Seilection Boards and Deparbnental Promotion 
Coopnittee m order to safeguanl the interests ofSc:heduled Cuml 
Scheduled Tribe emplOY0e6 as per Government directive. 

\ 

Reply eI Geverameat 

Tb6 above recommendation of the Oommittee has been accepted. 
Accordingly, instrUctions have already been issued by the Indian Oil 
Corporation for implementation of these instructions. (para 5 'of 
10M No. DP/5/1 dated 3~8-84, followed 1),y letter No. DP/S/l dated 
25-8-84- Appendices I & II refer). . 

[Ministry of Energy (Department of Petroleum) O.M. No. J-
. 13012/2/R4-SCT dated August 31, 1984]. 

Recommendation No. 18 (para 3.86) 

The Committee note that the prescribed rosters are being main-
tained by the Indian Oil Corporation (Marketing Division and 
Refineries & Pipelines Division) in respect of recruitment and pro-
motion to different categories of posts under them. During evidence, 
the Committee had the oppOrtunity to inspect some of the rosters 
maintaL1ed by the Marketing Division of Indian Oil Corporation. 
The Cdmmittec noticed that the rosters presented to them have not 
been maintained according to the instructions laid down as some of 
these rosters have not been countersigned by the Liaison Officers. 
The representative of the Department of Petroleum admitted during 
evidenc~ that' the rosters presented before the Committee were not 
considered as satisfactory by the Liaison Officer and according to his 
observation. the deficiencies are sought to be made /load in the ros-
ters, 1be Committee consider this a serious lapse. TIle Committee 
need hardly !':tress that rosters are the only mechen ism to keep a 
watch on the proper and adequate intake of Scheduled Castes and 
Scheduled Tribes in service and that it would cease to have any 
value whatsoever if these are not' maintained properly. The Com-
mittee, therefore, recommend that rosters should ~ properly main-
tained by the Indian Oil Corporalion (Marketing Division and Re-
fineries .& Pipelines Division), and they should bl" checked at least 
twice a year by the Liaiaoa Officer. After cooducting each check. 
the Liaison Officer should put his signaturo and date. The Com-
mittee desire that defects noticed during the iDspection of rosters 
should be recorded and got rectified imnwljatdy aft« briDling them 
to the notice of the Head of the concerned Department. 

, Reply 01 Goftnanent 
The recommendation of the Committee has been accepted. The 

rosters in toc WIlt be inspected by the LiaHIon Officers twice a year 
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hereafter. Accordingly, 1nsuuclioRli have ,already been is!WeQ b~ the 
Indian Oil Corporation for implementation of these instructions. (para 
6 of 10M No. DP /5/1 dated 3-8-84, fotlowed by letter No. DP /5/1 
dated 25-8-84-Appendices I & II refer). 

IMirtistry of Energy (Depattrntnt of Petroleum) O;M. No. 1-
130] 2/2/84-SCT dated August 31. 1984]. 

Recommendation No. Z1(Pa11l 3 •• 3) 

The Committee further recotnmend that all the reserved vacan-
cies which could not be filled by direct recruitment and had to be 
carried forward should be filled up before the expiry of three years 
i,e. hefore they get lapsed hy -resorting to special recruitment. 

Reply of Government 

The recommendation of the Committee to make attempts tn fill 
up carried 'forward vacancies before the expiry of three years has 
heen accepted. All possible efforts shall be made to ensure fi11ing 
up of carried forward vacancies. 

Suitable instructions in thl.. regard have been issued by the 
Indian Oil Corporation vide Para 7 of 10M Nu. DP /5/1 dated 
3-8-1984 followed by letter No. DP 15/1 dated 25-R- t 984--Appen-
dices I & II refer. 

\Ministry of Energy (Department of Petroleum) O.M. No. J. 
13012/2/84-SCT dated August 31. ] 984!. 

Recommendation No. 23 (Para 4.16) 

The Committee are constrained to note that the representation 
of Scheduled Tribes in almost all the categories of posts in the 
Marketing Division and R&P Division of Indian Oil Corporation is 
far below the quota prescribed for them. Considering the poor 
representation of Scheduled Tribe candidates in Indian Oil CorpoTa-
tiDA. the Committee strongly feel that adeqUate attention has not 
been paid to attract Scheduled Tribe candidates to join this organi<ia-
tion in larger number. The Committee therefore recommend that 
!.pecial recruitment exclusively for Scheduled Tn'be candidates should 
be resorted to more frequently in area~ of SchedUled Trihe COn-
centration. 



Reply of (;ov('mmfnt 

The recol1ltncmlution or the Commiuee has been accepted. Such 
drort~ haw heen maul' ill rhe p;',( h\ 10(' ,IIl.l will ClllltillUC 
tl) he made. 

!Ministry l)f Energy (Department of Petroleum) O.M. No. J. 
13012/2/X4-SCT datl'd AUf!ust .' 1. I QR4i· 

Recommendatiol1 No. 24 (Para 4.17) 

The (olllmillcc fecl.surprised that CVCIl in Group 'C' the repre-
sentation (Vf Scheduled Tribes is not upto the mark. The Committee 
suggest that vacum;ies reserved for Scheduled TJibcs shou'ld be inti-
mateu to the Diredllr of Social Wdfarc/Tribal Welfare in the State' 
Union Territory concerned as per instructions issued on 24-2-197H 
hy thc Departmcnt of Personnel and Auministratiw Refonm in thi, 
regard. 

Reply of (;ovcrnment 

The proViSlollS cont'lined in DPAR's OM NIt. 36034/2/78-Estt 
(SlT) dated ~4-2·197R arc already being strictiy followed. Copies 
of thc employment notjfication arc also cndol'!>C\l to thc Directors of 
s<'lci.al Welfare/Tribal, Welfare ill the con~rned States/Onion 
Territories. 

[Ministry of Energy (Department of Petroleum) O.M. No. J. 
IJOI2/2/!l4-SCT dllted August ~1. 19H41. 

Rel'ommendation No. 25 (Paru 4.18) 

The Committee appreciate that in order tll remove the shortfall, 
c'xi~tillg ill varioLl~ l·;ltq!.oril'~ or pmh ill the R&I' Division of Indi;1I1 
Oil Corporation, the Cllrporatioll bas, as a spcdal J1)c;} .. \ure, increased 
the percentage of reservation of available vacancies upto SO"; in 
favour of Scheduled Caste/Scheduled Trihe candidate" so long as the 
hacldog i., not cleared. . 

The COlllmittee recommend that in order to wipe O!I! the .short-
fall~. similar procedure should also be followed in the Marketing 
Divi~ion of Indian Oil Corporation. The Committee~ would hke to 
he informed ahout the t;1I1!!ible results achieved in rc~pect of hoth t1ll" 
Divisions. 

Reply 01 Go~mDlent 
111 the Marketing Division. with recruitment e,;dw,ively 

out for Scheduled C'lste/Scheduled Tribe Offlcw, in Group 
pre~cribed quota has ~tn completed. 

carriell 
'A', the 
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In the R&P DivisiOn:' ~ a result of les~rVing 50% of the vacan-
cies for SC!~. 14 SC and 9 ST (total 23 SC/ST) have joined as 
Graduate Engineer Trainees! Graduate Apprentice Engineers oUt of 
a total of 51 persons appointed. With the special efforts and by 
adh~g .to, the 50% reservation, the shortfall will be. graduany 
wiped out .. 
. !.Ministry of Energy (Department of Petrole~) O.M. No. J. 

13012/2/84.SCT dated August 31, 1984J. 

ReeonUnendatioD No. 16 (Paia 4.29) 

Under the Apprentices Act 1961, it is ohHgatory on an emnlo-
yers in specified industries to engage apprentices as per prescribed 
ratio in the designated- trades. The Mini"try of Labour have vide 
their O.M. No. DEOT-2(5) dated 28-5-1980 issued instructions that 
50% of the direct recruitment vacancies should be filled up by trained 
apprentices. The Committee note that in the Marketing DiVIsion of 
Indian Oil Corporation OUt of 195 apprentices selected for training 
during the year!! 1980 to 1982, only 17 belonged to Scheduled Caste 
and 3 to Scheduled Tribe. Similarly, in the R&P Division Of Tndlan 
Oil Corporation, out of 310 trainees selected for the years 1980 to 
1982 only 50 belonged to Scheduled Caste and 17 to Schedu1ed 
Tribe. The Committee recommend that besides al>proachin~ Em-
ployment Exchanga for spoDsorinll; candidates for aoprenticeship 
training, the Corporation should advertise their training programmes 
in the leading newspapers in regional languages and also through 
hroadcast over All India Radio so thAt a hlrlJPr Tlllmhf't" nf ~chf"cf'11ed 
Caste/Schedueld Tribe candidates come forward for getting training 
as Apprentices. ;~ 

Reply of. Gol'enunent 

The recommendation of the Committee relardino: Jrivin,:!; Of wider 
publicity/circulation of vacancies for selection of Trade Aoprentice8 
has been accepted. Accordingly, instructions have a1ready bees 
issued by the Indian Oil Corporation for im1)lemf"ntRtion Of these 
instructiOn's. (para 8 of 10M No. DPtSl1 dated 3·8-84 followed by 
letter No. DP/S/1 dated 2S-8-84-Appendices T & IT refer). 

[Mbrlstry of Energy (Department of Petroledm) O.M. No. J .. 
13012/2/84-SCT dated August 31, 1984]. 

-
RecGIDIIIeIUlation No. 27 (para 4.30) 

Acccn:ling to the information furnished to the Committee it i! 
seen thnt in the Marketing Divi&ion of India 00 Corporatioli only 
14 Scheduled Caste IDd 3 Scheduled Th'be candidates were absorbed 
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as trained l t')pcenti.ces during 1980 to 1982, while in the Refineries 
and Pipolines Division, 25 Scheduled Caste and 7 Scl1edu1ed Trit» 
candidates were absorbed in the' C::Ot1otation as trained apprentices 
during the same period. Thi~ Committee desire that in view of tho 
instructions issued by the Ministry of 'Labour' in i May. 1980 and tM 
requirement of trained apprentices by the Indian Oil Corporation, it 
should be possible for the Corporation to absd! b all Scheduled Cas~1 
Scheduled Tribe appdentices, who have 'iuccessfully completed the . " ~ training. 1 

Reply aI Govenua-t 

In the Marketin!,! Divic;i"" <111 Scheduled Caste/Schleduled Tribe 
arplentices wito had 6uc.cf'..ssful1y completed the training in the ~ 
19RO; 1981 and 1l)82 were IIhsorl:led and efforts wiD continue to ab-
sorb them iu fvture alFO, ~lIhiect fO availability of vacancies., 

In thi: R&P Division, pTt'fer~llce is given to trained apprentices in 
the matter of absorption o~win~t regular vacancies provided they com-
plete the 8pprenticesrup t r c,il'inf,.sadsfactorily and fulfil the prescrih_ 
cd job requirements and subject to availability ofvacancics. 

[Minist", of, PM,"'''''' (J)<martment of Petroleum) O.M. 
No. J.13012/2/84-SCT dated August 3]. 1984].. 



CHAPTER 111 

RECOMMENDATIONS/OBSER.VATIONS WHICH THE COM-
MITfEE DO NOT DijSIRE TO PURSUE IN VIEW Of' 

GOVERNMENT REPLIES 

Recommendation No.9 (Para 3.43) 

The Commilt('c Jlote thut there, are no Group 'B' and 'D' posts i~· 
Marketing Division of Indian Oil Corporation and there is no pay 
scale with. the maximum of less than Rs. 290/-. The Committee fur-
tiler note that the 'two pay scales of Rs. 565-1197 and Rs. 435-900 
kt\c beetJ shown ill GrouF 'C' posts in the Marketing Division or 
Indian rrl Corporati(1Jl in!.tead of showing them in Group 'B'. 

The Commiu~ haVe been informed during evidence that classi-
fication of POSts in variqus groupe;. is based on thc imtructions issued 
in 1975 by Bureau of Public Enterprises. As per the directive of 
Bureau of Puhlic EntPrpriscs classification of posts in a particular 
sroup wOl,ld remain a~ it was in 1975 and any subsequent pay re-
vision will not alter the classifi.ca~ion. 

The Committee are unalle to appreciatc the logic that once a 
post has been classified as Group 'A' or 'B' such c1assifioation cannot 
be changed in the light of any subsequent pay revision. The Com-
l.Iiltee recrmlmend that this mailer may be examined in consultation 
with the Uepartment of )er~onnel and Administrative' Refonns and 
I>u:lable guidt'1ines issued in this regard. 

Reply or C.ovemment 

The rationale for the cxisting classification of posts for the pur-
pose of reservation i.~ that in the public cnterpris~ the pay scales of 
th'! posts arc revised frequelllly at ~hort intervals and in cacoe no such 
<'ondition is imposed, a situation may arise in an undertaking when 
most of th~ post". bccalls\~ of frequent upward rcvision~ of pay scale,s, 
may appear to be in Group 'At or in Group 'B'. This wilL however. 
not give a true picture of re~er\'ation jn that undertaking. Moreover, 
the pay sca1es of similar posts in different undertakings, may not be 
~am~ and it Illay happen that posts of similar nature may be categorised 
In dIfferent group" in different undcrtaking~ creating confusion. 

]8 
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in crder to obviute suth II ~itml\i,}JI, retention of the classification motu. 
in 1975, irrespecti\'\! of sUDse4111cnt pay revisions, is consicJered 
necessary. 

[Ministry of Petroleulll O.M. No. J-13012:2:!i4-SCT dated 
the 20th April, 19A~]. 

ReCOJl\Il1(·nc!ation No. 14 (Para 3.67) 

From the data furnish~d to the (\mlluittcc ( Appenuix-I V ), 
the Committee note that in the Marketing Division of Indian Oil C,'I'-
poration, 50 per cent of the vacancies in the scale CYf Rs. 1050--2110 
in Group 'A' are filled by promotion from the highest staff category 
in Group 'C by selection and the balance 50 per cent, vacancie<; arc 
filled by direct recruitment. There arc no Group '11' posts in tho 
Marketing Division. Promotion to higher grade within Group 'A' is 
done purely on the basis of merit-cum-seniority. 

, The Committee arc concerned to note that during the years 1980 
to 1982, 245 vacancics were filled in the Marketing Division in th~ 
lowest rung of Group 'A' but none of the reserved vacancies namely 
34 for Scheduled Castes and 17 for Scheduled Tribes could be filled 
by Scheduled Caste/Siheduled Tribe caudidatc~. As there is 110 
carry forward of ,rc<o;crved vacancies in promotion by selection to low-
est rung of Group 'A' these posts wcrt' fillC'd hy general candidatC's. 

Reply or Government 

There have been sOllle promotions of Scheduled Ca)o.te employees 
to Group 'A' in the year 1982 as reflected in the Marketing Division's 
written reply to Q. II (b), Annexure (Page-4) of the Preliminary 

. Material furni~hed to the Parliamentary Committee in July, 1983. 

1t Illay be stated that all eligible SC'/ST employees in feeder cadre 
have been promoted to Group 'A'. No other eligihle SC/si' employees 
were u'vailable for promotion. The position for promotion to Groul) 
'A' will improve graduaUy in the next few years when a large Illlmher 
of SC/ST cmployees becomes eligible for promotion as u result of 
larger intake nf SC/ST candidates recruited at the induction level in 
Group 'C. 

[Ministry of Energy (Department of Petroleum) O.M. 
No. J- J ~OI2/2/84-SCT dated August ~ J, J 9P4J, 

Rrcomme,ldatioa No. 15. (Para 3.68) 
• 

From the data fumlished tn the Committee, (Appcndi.", V), th_ 
Committee fiJrther note that in the Refineries and Pipeline.; nj"h;j~1n 
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of Indian Oil Corporation dllring the same period 'i.e. , 1980 f019,2 
the total number of vacancies filled in ~ lowest rung of Group 'N 
was 288 aud the total number of reserved vacanc~sfor Scheduled 
Caste/Scheduled Tribes wore 77 and 3S respectively. Again~t these 
reserved posts, only 12 Scheduled Castes and 1 Scheduled .Tribe can-
didates were appointed. 

'Tne Committee are distressed to point out that a large number 
of reserved vacancies in the lowest rung of Group 'A' are being filled 
up by general candidates both in Marketing Division and Refineries 
& Piplines Division. The Committee, therefore, recommend that while 
'filling up vacancies by, promotion in the lowest rung of Group 'N, 
[ndian Oil Corporation should consider the cases of Scheduled Castes 
and Scheduled Tribes employees so that alI the reserved vacancies 
are filled by Scheduled Castes and Scheduled Tribes only. The Com-
mittee also recommend that the intake of Scheduled Caste/Scheduled 
Tribe candidates in the feeder cadre should be impiroved so that ade-
~uate number of Scheduled Caste and Scheduled ',Tribe emp10yees are 
wai1able in Group 'C' for promotion to the lowest rung in Group 'A'. 

Reply of Government 

AU SC/~ candidates in the feeder cadre eligible for promotion 
hiave been promoted while filling l\p vaQancies in Group 'A' by pr0-
motion. Thus, an improvement in the situation commented upon by 
the Committee will come about gradual1y in the next few y~ when 
a large number of SC/IT employees become eligible for promotion 
as a result of the large intake of SC/ST candidates recruire<i at tho, 
induction level in Group 'C'. 

[Ministry of Energy (Department of Petroleum) O.M. 
~o. J-13012/2/84-SCT dated August 31, 1984]. 

Reeommenclatloa No. 16 (Para' 3.69) 

The Committee fed surprised that Indian ' Oil Corporation was 
not aware of the zone of consideration to be followed for filling up 
vacancies by promotion and by the method of selection. The Com-
,mittee wpuld like to point out that Department C1f Personnel and 
Administrative RefOl'll16 vide" their O.M. ~o. 2261 t /3/16-Estt. (D) 
da~ 241...12-1980 had, issued detailed, ~tn.actio,D.S,regarding zone of 
conSideration for promotion made by selection. The Committoe 
.rfIColIlplend that these orders should be followed in letter and spirit 
so that more Scheduled Caste and Scheduled Tn"be candidates are 
conllicJcr'"<l for promotion to the selection posts. 
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Reply Of GO'fenualllt 

According to the existing practice in IOC, aU eligi~le candidatel 
in the feeder cadre are considered for promotion, without restrictiDa 
the zone at consideration to 3 or 5 times the number of vacancies. 
All eligible SC and' 'ST candidates 'are given sufficient' opportunities 
for promotion. - ' , rMnustry of Energy (Deparbnent of Petroleum) O.M. 

No. 1-13012/2/84-,~T diated August 31, 19R4]. 

Recommendation No. 19 (Para 3.93) 
" . 

The Committee have been informed that in the Marketing 
Division of IOC no posts were dereserved during the yean 1980, 
1981 and 1982 in recruitment quota. However, the Committee find 
that d'ming these yea" a large number of reserved posts in Group "A' 
were Dot filled by Scheduled Caste and Scheduled Tribe C?andidates. 
As there' is no carry forward of reserved vacancies in promotion by 
selection to 10WC$t rung of Group 'A' these posts were filled by gene-
ral candidates. The Committee do Rot accept the claim that t1,ere has 
been no derservation in Group 'A'. The Committee further note 
that in the Refineries & Pipelines Division of Indian Oil Corporation, 
123 posts reserved for Scheduled Castes and 108 posts reserved for 
Sch~U'led Tribes in Group "A' had to be dl!reservt"d during the years 
1980, 1981 and 1982. The Committee feel unhannv that p.v"n in 
Group 'C' a large number of posts were dereserv"'d in the Refineries 
& Pipelines Division of IOC during the same period. 

Reply 01 Govenunent 

In the Marketing Division, there have been ca"IC'I of dereservatioo 
of posts in recruitment quota during the yesl"!I 1980, 1981 and 1982 
and consequently these posts have been carried forward. However, 
there has been no lapsing of carried forward posts in these yean. ' 

Dereservation in promotion quota is done only when no eligible 
SC/Sf employees are available for promotion. This is being done 
in accordance with the Presidential Directive. 

(MJnistry of Baergy ~t of Petroleum) O.M. No. j. 
13012/2/84-SCT dated August 31, 1984]. -' ReconuneMadoa No. 22 (Para 4.15) 

• ..Fl'OIIl the data fumisbed to die Committee, it ill seen thet the 
percentage ,of npresentatioD of Scheduled Clstel/SchedUltd Tribell iii 
Group 'A' posts in the Marketing Division Of IOC as on 1-1-1983 is 
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4.57 and 1.13 ,.c~pectively. Similarly, in the R&P Division of'IOC,.. 
the percentage of Scheduled Castes and Scheduled Tribes in Group 
'A' posts is 5.35 and 1.12 respectJvely. The Complittee feel unhappy 
that the percentages of Scheduled Castes and Scheduled Tribe." even 
in Group 'B' In the R&P Division is less than. their percentages in 
Group 'A'. The Committee recommend that . JOe should make 
concerted efforts to inc·rease the intake of Scheduled Castes and' 
Scl}eduled Tribes in Group 'A' in the Marketing Division and in 
Group 'A' and Group 'B' in the Refineries & Pipelines Division by 
resorting to special recruitment and by relaxing the standard. 

Reply of Government .. 
The number and percentage of SC/ST employees among tbe total 

number of employees on the ro1\s Illay not give a correct picture of 
the efforts made because reservation for SC/ST in recruitmont W4l.'i 
made applicalYle only after the issue of the first PrCl>idcntial Directive 
in March, ·1971. Therefore, it would be pertinent tn compare the 
figures of total recruitment and the number of SCs/STs therein after 
issue of the first Presidential Directive. The position in this regard is 
shown below: 

(;I'OliP 'A' Croup 'n', 
'C' & CD' 

(OOkers) (Workmen) 

Total re<Tllillnent """Ie .. ftef receipt of l,t Presidelltial 
Dire('ti,·e 

-.- :\ullliJel' of SCs awl STs therei" 10417 

1.1'\0 PO!!I' fall in (;1'0111' 'W &. 'J)') 

As per the Presidential Directive, the reservation In recruitment 
together for SC and ST is 22t(l;, (15% for SCs and 7!% for STs); 
It will be observed from the above statistics that the recruitment <1f 
SCs ~lld STs together made after receipt of the. Pr~idential. Directive 
is 22.28~·;, in Group 'A' and 24.42% in Group 'C' in the Marketing 
Division. 

ll1iS satisfactory position of recruitment of SC/ST candidates is 
primarily due to the fact that speci~l me~res/relaxations have been: 
adoptw hy lOC to enhance the intflk.e (1f SCIST candidates. 
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GrOllI' 'A' Qrou '15', 
'C' " 'D' 

(Officen) (Workmen) 

- 'fptal recruitment made froUl 1I1~ clat .. of lit J>r~8ict""tial 
Dfrecth'f' i,~. 24-3-7' IIpto :11-3-84 . '7:n.'i 761-

- Num~r of SC & ST th .. r~ill 2+0 15'4 

__ Percentagt' of SC/ST 10 ",tal q 'Il" ~6' ~7 

As regards the shortfall in Group 'A', efforts have l?ccn mede in 
the past to inctease the intake of SCfST Engincers/Engineer Train-
ees/Graduate Apprdntice Engineers/Accounts Officer" by issuing 
advCltisements . inviting applications c,,"ciusively from SC/ST cendi-
4.I.ttes, Retaxation is also given to SC/ST candidates in the martel' of 
grade/division in educational qualifications, experience and age' re-
quirements, ThCie special efforts in the recruitment of SC/Sf' candi-
dates to Group 'A' posts alongwith tar~cr number of departmental 
SC/ST candidates becoming available for promotion as a result cd 
induction at lower levels will improve the representation of SC/ST in 
Group 'A' in future. 

In so far as Group '8' posts are concerned, it may be mentioned 
1hat almost all posts in this Group arc filled by promotion, No re-
cruitment to Group 'B' has taken place from 1979 onwards. There 
is, ~refore, little scope for induction CIf SC/ST personnel by a special 
recruitment df'ive in this ,case. However, the repre!lentation of SC/ST 
employees in Group 'B' is bound to increase with larger numbers 
inducted in Group 'C' becoming eligible for promotion in due course. 

[Ministry of Energy (Department of Petroleum) O.M. No. 1-
13012/2/84-SCT dated August 31, 1984]. 

Recommendation No. 29 (Para 4.55) 

The Committee note that in the Mark.eting Division and Refineries 
and Pipelines Division of Indian Oil CorporatiOn there is no system 
of providing any reservation for Scheduled Caste/Scheduled Tribe 
employees in the allotment C1f residential accommodation. It is seen 
that out of a total number of 224 flats in Bombay constructed by the 
Marketing Division of Indian Oil Corporation, 26 flats have been 
allotted to Scheduled Caste/Scheduled Tribe employees which works 
out to 11,61 %. The Committee feel happy that more than 10% of 
Scheduled Caste/Scheduled Tribe employees in the Marketing Divi-
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sion have been provided residential accommodation. The Commit-
tee, however, note with concern that in Barauni only 6.8% of the 
,!uaders have been allotted to Scheduled Castes and Tribes. The 
Committee recommend that more quarters should be allotted to 
Scheduled Caste/Scheduled Tribe employees in Barauni so as to raise 
the percentage to 10. which should be the minimum. 

Reply of GoVel'lllMDt 

On an overall basis, an average C1f more than 10% houses have 
been allotted to SC and ST employees in the Refinery townships of the 
R&P Division. The policy in. regard to allotment of houses being 
foJ'Jowed by the Company is based on common seniority. With this 
policy of common seniority and with the Jarger intake of SC and ST 
candidates in the recruitment quota in the recent past· in the Barauni 
Refinery, the percentage of SC and ST employees who would be 
occupying Company's accommodation is expected to. improve in the 
future. There is no fixed percentage for SC/ST employees. It i .. 
advisable to fonow common seniOrity in this matter, as is being don~ 
by the Company at prescut. 

[Ministry of Energy (Department of Petroleum) O.M. 
No. 1-13012/2/84-SCT dated August 31, 1984J. 



CIIAPTER IV 

RECOMMENDATIONS/OBSERVATl9NS IN. RESPECt OF 
WmCH REPLIES·· OF GoVERNMENT itA VE NOT BEeN 

:ACCEPTED BY COMMITTEE Ar-lD WHrCH REQUIRE 
REITER A TION 

Rec:ommeodatlon . No. 4 (Para 1.36) 

The Committee note that at present there is no member belonging 
to Scheduled Caste/Scheduled Tribe on the Board of DirectoJ;'S of 
Indian Oil Corporation Limited and the Indian on Corporation have 
not so far appointed a non-official person belonging to Scheduled 
Caste/Scheduled Tribe on a part-time basis on the Board of Direcrors. 
The· Committee have also been informed during the course of evidence 
by the· Secretary, Department of Petroleum that according to thic; 
personal view and ac; Secretary of the Department, there ill no nel!d 
Of having a part-time Scheduled Caste/Scheduled Tribe Director on 
the Board of Directon. '." 

The Committee do not share the views of the Government abotlt 
the non-inclusion of Scheduled Caste/Scheduled Tribe person on lh\~ 
Board of Directors. The Committee recommend that one of the 
Directors on the Board of Directors of Indian Oil Corporation should 
invariably belong to Scheduled Caste/Scheduled Tribe with a view 
to safeguard the interests of Scheduled Castes and Scheduled Tribes 
and create· n sense of mOVi;.~nent and participation. The Committee 
also desire that a mandatory provision in this r~ard should be made 
in the Articles of Association of the Indian Oil Corporation Limited 
so that one Scheduled Caste/Scheduled Tribe Director either official 
or non-official is always there on the Board. 

Reply Of Gov ..... t 

Each Public Sector Undertaking is required to nominate a senior 
officer as Li~json Officer to ensure compliance of instructions and 
directives issued. by the Govornment for the employment and econo-
mic development of SC cl ST candidates. InstructioD8 have also 
been conveyed to tho Undertakings that training opportunities should 
be provided to SCln Oftken 80 that· tbey may be groomed for ap-
pointment to posts at higher levels. 

'2i 
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It is the general policy of the Government to fill up Board level 
posts in public enterprises by promotion from within the enterprise. 
Jf internal candidates are not available then preference is given to 
candidates working in other enterprises, failing which selection is 
made from other sources like Government and Private sector. It is 
necessary that top posts in public enterprises are manned by officers 
of proven merit and record of service. 

The Government have noted the recommendation of the Com-
mittee for appointing/nominating SC/ST Officers to the Board of 
Directors and would endeavour to do so provided suitable SC/ST 
Officers arc available from within the enterprise or from some other 
enterprise or other sources. In the circumstances, the Government do 
not consider it necessary to issue instructions to each Public Sector 
Undertaking to appoint or nominate a Director belonging to SC/ST 
011 iL~ Board of Directors or to advise modification of their Articles 
of Association so as to make it obligatory for them to include ~ 
Directw who belongs to SC/ST. 

I Mini~try Or Fncr!!y (Department of Petroleum) O.M. No. J-
13012/2J84-SCT dated August 31, 1984]. 

(:omments of the Committee 

Plca~c sec Chapter 1. Para No. 1.4. 

Recommendation No. 8 (para No. 3.42) 

The Committee note that copies of employment notifications 
regarding direct recruitment arc being circulated by Indian Oil Cor-
poration to recognised SC and ST associations as per the Presidential 
Directives in this regard. The Committee desire that copies of em-
ployment notifications should also be sent to Members of Parliamen-
tary Committee on the welfare of SCs and STs and also to the local 
SC and ST M.Ps./M.L.As of the region/area where the recruitment is 
being held. 

Reply of Govetnment 

A'iler examining the matter carefully Government is of the view 
that the existing pUblicity net-work for notifyiilg/advertising vacancies 
reserved for c~lOd iJates belonging to SCs and STs is quite adequate 
and inclusion of MI's and MLAs to this net work is Hlcety to create 
administrative difficulties besides embarrassment and complications. 

IMinistry of Petroleum O.M. No. J-13012/2/84-SCT dated 
the 27th April, 1985]. 
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COIIUIIeDtB of the Committee 

Please see Chapter I, Para No.1. 7. 

Recommendatioa No. 20 (para 3.94) 

The Committee need hardly stress that as far as possible nO 
reserved vacancy should be dereserved indiscriminately. The Com-
mittee would like to point out that as there is no carry forward in 
the case of vacancies filled by selection in the 10west TUng of Group 
'A', the concerned authorities should try to fill all the reserved 
vacancies in Group 'A' by Scheduled Caste and Scheduled Tribe 
candidates. 

The Committee, therefore, suggest that all possible efforts should 
be made by the Indian Oil Corporation (R&P Division) to locate 
suitable Scheduled Caste/Schedu1ed Tribe candidates so that the 
desi·rability of resorting to dereservation is obviated. 

Reply Of Government 

The dereservation in promotion by selection in the lowest rung 
of Group 'A' posts is done .only when eligible SC aDd ST employees 
arc not available for promotion. 

[Ministry of Energy (Department or Petroleum) O.M. No. .I-
13012/2/84-SCT dated August 31, 1984]. 

Comments of the Committee 

Pleas.e see Chapter I, Para No.1. t O. 

Recollu_ndation No. %8 (Para 4.36) 

The Committee note that there is a scheme both in Marketing 
Divis!on and R&P Division of Indian Oil Corpclration for recruitment 
of Graduate Engineer Trainees and 15°fc, and 7t% vacancies are 
reserved for Scheduled Caste/Scheduled Tribe candidates respectively. 
Certain relaxations are also given to Scheduled Caste/Scheduled 
Tribe candidates at the time of recruitment. Outing the one year's 
training period a stipend of Rs. 12501- p.m. besides house rent 
allowance is paid to Graduate Engineer Trainees. The Committee 
find that a large number of Scheduled Caste/Scheduled Tribe candi· 
dates. who were selected for appointment as Graduate Engineer 
Trainees both in the Marketing Division and Refineries & Pipelines 
Division did Dot actuany join. In other words. the reserved quota 

,could not be filled to the maximum extent ~sible. 
2905 I..B--a. 
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The Committee recommend that Indian Oil Corporation should 
examine this problem in depth a'i to why Scheduled Caste/Scheduled 
Tribe candidates who were selected as Graduate Engineer Trainees 
did not join the organisation. The Committee 'ieel that this is so 
because the Scheduled Caste/Scheduled Tribe candidates are not sure 
that they will be finally selected after the completion of training for 
12 months. The Committee Tecommend that the Scheduled Castel 
Scheduled Tribe candidates, who are selected as Graduate Engineer 
Trainees, should be assured that they would be finally absorbed in 
the organisation. 

Reply Of Government 

All Officer Trainees in the Marketing Division and Graduate 
Engmeer Trainees in the Refineries & Pipelines Division are absorbed 
on successful completion of their .training. This fact is notified 
clearly in the advertis~ment iSSUed and the offe·r O'i appointment sent 
to the selected candidates. 

[Ministry of Energy (D-:purtmcnt cf Petroleum) O.M. 
No. J-13012/2/84-SCT dated August 31, 1984]. 

Comments of the Committee 

Please see Chapter I, Para No. 1.13. 

RecomineDdation No. 30 (Para 4.56) 

The Committee note that Indian Oil Corporation (Marketing 
Division and Refineries & Pipelines Division) are giv~Dg loans to their 
employees for construction of houses and even for extension of the 
existing houses. .Loans are .given .upto a maximum of Rs.l,25,OOO/-
and the rate of interest charged is only 51~). From the figures fur-
ftished by the Marketing Division of JOC regarding house building 
loans given in 1980, 19-81 and 1982, it is noticed that hardly 5 per 
cent of the loans have been disbuflied to Scheduled Castes and about 
1.33 percent among Scheduled Tribes. 

The Committee rc\commend that more liberal poliCy should be 
~dopted in favour of Scheduled Caste and Schedu1ed Tribe employees 
10 the grant of House Building Loans so that their percentage share 
.in the total House BUilding Loans is increased. 

Reply or Government 

In JOC, House Building Loan is granted to all the employees, 
including SC and ST, On very liberal terms in respect of rate of 
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interest and length of service for eligibility etc. A large number· of 
employees, including SC and ST employoes, have avatled of this 
facility. 

It is felt that in the matter Of house building advance, it is not 
Je~intble to evolve a separate policy for SC and ST employees. Such 
lluttters of common interest should continue to be governed b) 
comfft0n rules. 

[Ministry of Energy (D.!partment of Petroleum) O.M. 
No. J-13012/2/84-SCT dated August 31, 1984]. 

Comments of .... COIBDIittee 

Plealie see Chapter I. Para No. U6. 

luJian Oil Corporation Limited 
(Chairman's Office) 

INTER OFFICE MEMO 

Appeadis.1 

From: K. C. Joseph, SPM To GM(P), Mktg. Divn. Bombay 
-GM(P), R&P Divn. New Delhi 

Our Ref: DPIS/l YI" Ref 

Date: August, 1984 Date 

Sub: S3rd Report of the Parliamentary Committee on the 
Welfare of Scheduled Castes & Scheduled Tribes 

Some of the recommendations of the Parliamentary Committee 
on the WelfMe of SC/ST, regarding reservation for and employment 
or SC/ST, candidates in the Corporation contained in their S3rd 
Report have been accepted by the Management. These recommenda-
tions are detailed below for your information. guidance and necessary 
action: 

1. Recommendation No.6: While dc:mands are made for 
nomipation of penons against posts to be filled by depu-
tatum in the Corporation, it should be emphasised on the 
authority making nominations· that if persons belonging 
to SC/ST community arc available, their names should 
also be included. 
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2. Recommendation /'fo. 7: Liaisori Officers should ensure due 
compliance by the appointing authorities with the orders 
and instructions pertaining to the reservation of vacan-
cies in favour of SC/ST and other relaxations/concessions 
admissible to them. It should also be ensured that the 
staff posted in the cells at various units are wel~ conver-
sant with the order/instructions relating to reservations 
and for this purpose adequate reference books and mate-
rials are available in the cell. As far as possible the 
staff should also belong to SC/ST. 

3. Recommendation No. 11: The Govemme.nt directives with 
regard to carry forward of unfilled reserved vacancies 
should be strictly followed. It is not permissible to 
resort to "negative carry forward" so as to adjust the 
excess recruitment made in previous years. 

4. Recommendation No. 12: Relaxation in experience should 
be specified in precise terms in order to ensure that 
clarity exists in this mattcr and all Selection Boards 
allow the same relaxation in experience for various cate-
gories <Yi posts. 

5. Recommendation No. 17: In case a.SC/ST officer of the 
appropriate status is not available from within, a SC/ST 
Officer from some other Public Sector Undertaking or 
the Ministry of Energy (Deptt. of Petroleum) shou1d 
invariably be associated with Recruitment/Selection 
Boards. As far as DPCs are concerned, every effort 
should be made to include an internal SC/ST officer who 
is conversant with promotion policies and related rules 
and regulations of the Corporation. 

6. Recommendation No. 18: The rosters should be properly 
maintained and they should be checked at least· twice a 
.year by the Liaison Officer. After conducting each 
check, the Liaison Officer should put his signature and 
date. Any defects noticed during tire inspection of 
rosters should be recorded and got rectified immediately 
after bringing them to the notice of the Head of the con-
cerned Department/Unit. 

7. Recommetlflalion No. 21: Every effort should be made to 
ensure that an reserved vacancies which could not be 
filled by direct recruitment and had to be carried for-
ward are filled up before the expiry of three years. i.e. 
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before they get lapsed, by resorting to special recruitment 
efforts wherever required. 

8. Recommendation No. 26: Wbene~ adequate nwnber of 
trainees under Apprenticeship Training Programme are 
not. forthcoming from SC/ST candidates, besides ap-
proaching Employment Exchanges fOr sponsoring candi-
dates for apprenticeship training, the Corporation should 
make efforts to· advertise the training programmes in the 
Newspapers and also through broadcast oyer All India 
Radio SO that a larger number of SC/ST c8ndiaates come 
forward for getting training as Apprentices. 

Director (per.sonnel) 
No. OP/5/t 

Sdl 
(K. c. Joseph) 

Senior Personnel Manager. 

Append.b:-n 

Indiaa Oil Corporation Ltd., 
Chairman's Office 

New Delhi-llOOOl 
25th August, 1984 

Sub: 53rd Report of the Parliamentary Committee on the 
Welfare of Scheduled Castes & Scheduled Tribes 

The Parliamentary Committee on the Welfare of SC/~- in its 
53rd Report to the Parliament has made a number of recommenda-
tions with regard to reservation f()f and employment of SC/ST candi-
dates in the Indian Oil Corporation Ltd. 

The Corporation has decided to implement recommendation 
Nos. 6, 7, 11, 12, 17, 1~, 21 and 26. Instructions in this regard 
have already been issued from this office through SPM's 10M of even 
number dated 3rd August, 1984. 

I WQuld like to impr~ss upon you the necessity of strict compli:' 
ance in implementing the above mentioned recommendations of the 
Parliamentary Committee on the Welfare of SC/ST. 

I would K1so like to once again emphasize that the Presidential 
Directives in the matter Of reservation in employment f()f SC/~ as 
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conveyed to the Corporation by the Government should be imple-
mented both in letter as well as in spirit. 

Shri S. B. Ba~i 
General Manager (P) 
Marketing Divn. 
Shri M. Gopal 
General Manager (P) 
R & P Division 

Sd/-. 
(Banal Kapoor) 

Director' (Personnel). 



(ViR Para 4 of the Introduction) 

ANALYSIS OF THE ACfION TAKEN BY GOVERNMENT ON THE RECOMMEN. 
DATIONS CONTAINED IN THE FIFrY-THIRD REPORT OF THE COMMITTEE 

(SEVENTH LOK SABHA) 

I. Total Number of recommendatioDi 

II. Recommendationa which have been accr-pted uy GovernmMlt (Vilk recom-
mendatioDiat SI. Not. 1,2,3. S, 6,7,10, II, 12, 13, 17. IH, III, 23. 24, 

2S, 26, 117) 

Number 

Percentage to total 

3. Recomm"ndationl which the Committ~ do not de.ire, In punue in view of 
Government" rrpliea (Vide recommendations at SI. NOI. 9, 14. IS. ,6, 19. 
1111, 119) 

Number 

P"rcentage to total 

4- Recommendationa in re8pCCt of which repliea of Government have not been 
accepted by the Committee and which ~uire reiteration (11;.1, recom-
mendatioDi at 81. NOI. 4. 8, 20, 118. 3 ) • . . . • 

Number 

Perc~ntaRe to tOlal 

• 

18 

60'00 

7 
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